
JOINT INSPECTION REPORT IN COMPLIANCE WITH
THE HON'BLE NATIONAL GREEN TRIBUNAL, PUNE (WZ).

ORDER DATED. 18-02-2022
IN

ORIGINAL APPLICATION NO. 08/2022

Mayur Bajrang Ghodke — Applicant.
V/S.

Sevasadan Lifeline Super Speciality Hospital —Respondents.
Chandanwadi Sangli Miraj Road, Taluka Miraj,
Dist-Sangli. Maharashtra-416410 & Ors.

Shri. Mayur Bajrang Ghodke has filed OA No 08/2022 before the Hon'ble

National Green Tribunal Pune (WZ) & raised issue about the non-compliance of Bio-

Medical Wastes Management Rules, 2016, Hazardous and Others Wastes

(Management and Transboundary Movement) Rules, 2016, running hospital without

valid consent from the MPCB and discharging untreated waste water/effluents into the

municipal corporation drain.

In compliance of this Hon'ble Tribunal order dated 18.2.2022, in O.A No.

08/2022, the Joint Committee has been formed consisting of the following members.

i) Shri. Sameer Shingate, ....Member
Sub Divisional Officer,
Miraj Sub-Division, Miraj.
Representative of Hon'ble District Collector, Sangli

ii) Shri. Navanath S. Awatade, ... .Member
Sub-Regional Officer,
Maharashtra Pollution Control Board, Sangli (Respondent-5 & 6).

Accordingly the Joint Committee has jointly visited the sites of M/s. Sevasadan

Lifeline Super Speciality Hospital, Chandanwadi Sangli Miraj Road, Miraj, Tal-Miraj,

Dist-Sangli.—Respondent No.l on dated 05-04-2022. A Copy of joint inspection report

of Committee is enclosed and marked as Annexure-L During the inspection of said

hospital the joint committee has made following observation:-
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The observations/facts recorded during the inspection are:-

> The hospital is in operation having 75 beds (working) and provision of 25 Beds

have been made, but not taken in working. On today the total beds occupied are

70 beds. A copy is enclosed and marked as Annexure-IL

> The hospital is having the combined consent to operate and BMW authorization

issued on 01.12.2018 which is valid up to from 15.07.2018 to 15.07.2021 for 75

no. of Beds. A copy is enclosed and marked as Annexure-III.

> Then after hospital has made an online application for further renewal from

15/07/2021 for 100 Nos of Beds. Vide UAN No. 0000126085. The said

application is under process, as the Board has initiated legal actions against the

hospital.

> Provided combined Sewage Treatment Plant (STP) having capacity 15.0 CMD

consisting of Primary, Secondary & Tertiary treatment for treatment of

domestic and Laboratory Effluent. The treated effluent is being discharged into

sewer line provided by Sangli, Miraj and Kupwad City Municipal Corporation

(SMKC). All STP units are found in operation with connectivity of discharge to

sewer line. The JVS (Joint Vigilance Sample) of treated effluent is collected for

analysis.

> As per the Biomedical Waste Management, Rules, 2016 hospital has provided

colour coded bags and containers for segregation and storage of Biomedical

waste to words and rooms and separate storage area for General waste.

> Provided dedicated final storage room with Biohazard symbol for storage of

segregated biomedical waste with weigh machine.

> Maintained daily record of Biomedical Waste generation and handed over to

M/s. Surya Central Treatment facility (CBMWTSDF, Sangli.) for final disposal.

A copy is enclosed and marked as Annexure-IV.

> No any kind of discharge of untreated effluent into outside the hospital premises

observed.

> No any storage and dumping of Biomedical waste outside the hospital premises

observed at the time of visit. As scientific storage room has been provided.
NGTO.A.No.08/2022

44



> Hospital is having Certificate under Bombay Nursing Home Registration Act,

1949 for 100 beds issued on 31.03.2021 and valid up to 31.03.2024 and also

membership of Common Biomedical Waste, Treatment, Storage, Disposal

Facility (i.e M/s- Surya Central Treatment Facility, MIDC Miraj.) which is

valid up to 31-03-2023. A copy is enclosed and marked as Annexure-V.

> Hospital has submitted Annual Report in Form-II, maintained record of BMW

generation and delivered to CBMWTSDF (dtd.29.01.2022) A copy is enclosed

and marked as Annexure-VI.

> Submitted Bank Guarantee of Rs. 1,50,0007- vide B.G. No. 0441IFPER001418

dtd. 22.06.2018 and valid till 15.07.2026.

> Hospital is utilizing water mainly from Corporation water supply and

occasionally withdrawn ground water from one bore well (existing).

> Stack height of D.G. set (Having 250 KVA capacity with inbuilt acoustic

enclosure) is provided as approx. 3.5 mtrs.

> As mentioned in the legal notice of Adv. Omkar Wangikar vide ref. no.

EN/BM/5101/12-21 the complaint has been investigated at that time and

accordingly action initiated against the hospital by the Board and at present the

hospital has made compliances accordingly. However by considering the

previous noncompliance Board has issued Warning Notice and Show Cause

Notice. The copies are enclosed & marked as Annexure-VII.

> The photographs showing the details of Sewage Treatment Plant (STP), Bio

Medical Waste storage room, Waste segregation storage facility and Joint

inspection of committee were taken. A copy is enclosed and marked as

Annexure-VIII.

(Navnath . 4watade) ( SameSFShingate )
Sub Regie nal Officer, Sub Divisional Officer

M. P. C. Board, Sangli. Miraj Sub Division Miraj.
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub Regional Office, Sangli,
Udyog Bhavan, Near Government

Rest House, Sangli, Dist. Sangli.

„„..,„.,„...,: t~man iu

srosangli@mpcb.gov.in

Visit Report

i.

2.

3.

4.

5.

Name of the Hospital and
address

Date of Visit

No. of Beds and type of
hospital whether Pathology
Laboratory is provided
(Yes/No)

Person Contacted, contact
number and E mail ID
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6.

7.

Bio medical waste generated

and its disposal details
(Category wise)

1] Yellow category
(a) Human Anatomical Waste
(b)Animal Anatomical Waste
(c)Soiled Waste:
(d)Expired or Discarded
Medicines:
(e) Chemical Waste:

II] Red Category
Contaminated Waste
(Recyclable)

III] White (Translucent)
Waste sharps including Metals:

j
IV] Blue Category •
Glassware
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Bio medical waste provided,
Municipal Solid Waste is
scientific or Unscientific
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8,

9.

10.

11.

12.

Source of Water
Consumption, in case ground
water whether obtained
membership of CGWA

Membership details of
CBMWTSDF, Sangli for bio
medical waste disposal

Biomedical waste
Authorization details

• •

Covid Hospital details
(number of beds etc)

Data submitted in CPCB app

(Yes / NO)
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13.

14.

15.

16.

15.

Final Storage room provided
for storage of Biomedical
waste (General BMW waste)

Whether separate storage
arrangement is provided for
CO VI D Waste

Effluent quantity and
Pollution Control measure
details

Record regarding daily
disposal of bio medical waste
(maintain / not maintain)

Whether Bio medical waste
annual report is submitted
(yes / no)

Obtained BNH certificate and
CBMWTSDF membership

\e5/ S-torcLwe. rpnw\| t^f ,
u

BiohrfZ^urcl Surobol cxl5O Proui'dec

Do roes We Eff lu^nt - lo cmp

. Comnbi'oed Trca£*r7Ciot procM'dec

CanSi£££ of Pn'marw. Second:j

rtvod Tertiarw •breoirn€^*t - °^j

15 CmD ^apGLt-i't-w .

\e5 nrxxi n-tcuned ,

Yes

Pxv.h.u M.ir«,W H0m€ tBMHJ

Certi'-Prcoute. obtouned -fcr

l«« RPfJ^ f,'<«u.«lrt« 3..0J.Z02I

VnllAi*! nt 8MH req^tra^'^

rp^P/^xte uptro 31-03,^^.

Bio Medical waste Visit Report - 2022 Page 4 of 6

49



0

17.

18.

Bank Guarantee (BG)
submitted and compliance
status as per BG conditions

Training provided to the staff
for bio medical waste
handling (Yes/ No)
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- JT
T2/1

Patient Name

Mrs. SHANTA MAHADEV RABAKAVI

Mr. PRALAHAD VISHNU PATH

Mr. YASHWANT HARI SAWANT

Mr. Rajubhai Sikandar Soudagar

Mr. BASHfRAHAMAD A BAGWAN

Mr. SHRIMANT ISHWAR HAGVANE

Mr. HARUN JAHIRUDDIN DIWAN

Mr. KONDIBA BALI HASABE

Mr. SHIVAJI BABURAV SHINGADE

Mrs. KAMALJAYSING KODAG

Mr. VALLABH NARAYAN PANOHARE

Mr. SATISH DEVAPPA KAMBLE

Mr. PANDURANG DASHRATH PATH

Mrs. MAYABAI LAXMICHANDA MADNANI

Mrs. NANDA PRABHAKAR PATH

Mr. PRAKASH VITTHAL KOTTALAGI

Mr. DHANPAL ANNAPA KOLI

Mr. RAMDAS MACHINDRA MISAL

Mr. MAHMADKHALID NIJAMUDDIN INAMDAR

Mr. ANKUSH SIDRAM PUJARI

Mr. BALU SHAMRAO KARANDE

Mrs. SANGITA DATTATRAYA GUJALE

Mr. SIDHAPPA CHANDRAMA TELI

Mr.VIVEKJAYSfNGPATIL

Mrs. KASTURI MARUTI NAIK

Mr. GAJANAN MAHADEV RUKADE

Mrs. MALAN SANPAT SHINDE

Mr. SURESH PATANGRAO SHINDE

Mrs. VANITA LAXMAN BARGE

Mr. TUKARAM DAGADU SARGAR

Mr. DHAREPPA NEELAPPAGOL

Mr. CHANDRAKANT PANDIT POTDAR

Mrs. PHULABAI PANDURANG PATH

Mr. KONDUBA KARU NAMDAS

Mr, VIJAY NAGENDRARAO KHAMITKAR

Mr, MALLU BABU BEDAGE

Mrs. BASLIGAWASIDARAYA KOSHTI

Mr. PRAKASH VASTRAD

Mr. HARIBA SHANKAR BHANDAGE

Mrs. NALINI BALASAHEB MULIK

Mr. AVINASH RAVSAHEB SANKPAL

Mr. ALLAUDDIN USMAN TAMBOLI

Mrs. RAMEJABI HIDAYATULLA KAZI

Mr. SANDESH ISHWAR NANDANI

Mrs. ANANDI UTTAM KATVATE

Mrs. RATNAPRABHA KRISHNATH TAMBAVEKAR

Mrs. LAXMI DNYANU CHAVAN

Mr. SOMNATH PITAMBAR CHATANE

Mrs.YASHODHA HARJASMAL VIDHANI

Mr. CHANDRAKANT VASANT KADAM

Mr. ASHOK PARSHRAM TERANIKAR

Mr. GULAB RAHIMAN MUJAWAR

Mr. MALLIKARJUN MAGADUM

Mrs. SUMAN ANKUSH JADHAV

Mr. AMBRUS CHOURINATHAN

Mr. RAGHUNATH GOVIND CHAVAN

Mr. YUVRAJ SURESH POSUGADE

Admission Date

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

05-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

04-04-2022

&oZ2022~

04-04-2022

03-04-2022

03-04-2022

03-04-2022

03-04-2022

03-04-2022

03-04-2022

03-04-2022

02-04-2022

02-04-2022

02-04-2022

02-04-2022

02-04-2022

01-04-2022

01-04-2022

01-04-2022

01-04-2022

01-04-2022

01-04-2022

31-03-2022

31-03-2022

31-03-2022

31-03-2022

30-03-2022

Discharge Ward

PRIVATE WARD

EXTRA RESERVED BEDS

EXTRA RESERVED BEDS

EXTRA RESERVED BEDS

EXTRA RESERVED BEDS

EXTRA RESERVED BEDS

EXTRA RESERVED BEDS

ICU

EXTRA RESERVED BEDS

GENERAL WARD

ENDOSOCPY OT

OPTHALWARD

OPTHAL WARD

ecu
OPTHALWARD

ICU

EXTRA RESERVED BEDS

ICU

SCHEM WARD M

ICU

EXTRA RESERVED BEDS

SCHEM WARD M

GENERAL WARD

PRIVATE WARD

GENERAL WARD

SCHEM WARD M

OPTHALWARD

OPTHAL WARD

SCHEM WARD F

SCHEM WARD M

SCHEM WARD M

SCHEM WARD M

ecu
OPTHAL WARD

ecu
ICU

GENERAL WARD

ecu
GENERAL WARD

ICU

ICU
SCHEM WARD F

CVTS

SCHEM WARD M

SCHEM WARD F

SEMI PRIVATE WARD

GENERAL WARD

GENERAL WARD

ICU

PRIVATE WARD

GENERAL WARD

ecu
ICU

SCHEM WARD M

SCHEM WARD F

CVTS

ICU

Discharge Room

302

reserved bed

reserved bed

reserved bed
reserved bed

reserved bed

reserved bed
ICU ROOM

reserved bed
GENERAL ROOM FEMALE

ENDO OT ROOM-1

OPTHAL ROOM

OPTHAL ROOM

CCU ROOM

OPTHAL ROOM

ICU ROOM

reserved bed

ICU ROOM

SCHEM WARD M

ICU ROOM

reserved bed
SCHEM WARD M

GENERAL ROOM MALE

301

GENERAL ROOM MALE

SCHEM WARD M

OPTHAL ROOM

OPTHAL ROOM

SCHEM WARD F

SCHEM WARD M

SCHEM WARD M

SCHEM WARD M

CCU ROOM

OPTHAL ROOM

CCU ROOM

ICU ROOM

GENERAL ROOM FEMALE

CCU ROOM

GENERAL ROOM MALE

ICU ROOM

ICU ROOM

SCHEM WARD F

1

SCHEM WARD M

SCHEM WARD F

307

GENERAL ROOM FEMALE

GENERAL ROOM MALE

ICU ROOM

305

GENERAL ROOM MALE

CCU ROOM

ICU ROOM

SCHEM WARD M

SCHEM WARD F

1

ICU ROOM

Discharge Bed

1

7

4

8

5

1

2

8

9

9

Bed-1

5

2

1

9

5

6

4

5

10

3

2

8

1

1

4

7

10

2

3

1

6

6

6

10

9

8

3

11

13 - Isolation
1
3
4

8

4

1

6

7

6

1

2

5

7

7

1
5

11
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Mr.YASIN RAHIM SAYYED

Mr. VIJAY ROHIDAS KAMBLE

Mr. PRAMOD BALU GARLE

Mr. MANJUNATH BADIGER

Mr. RAMCHANDRA SHAMU DUBOLE

Mr. RAYAPPA BALAPPA PATH

Mr. VISHNU KASHINATH DESAI

Mr. BHAIRAPPA BABURAO NARUTE

Mr. TANAJI DHONDIRAM JADHAV

Mr. PANDURANG TATOBA KHOT

Mr. YUVARAJ BABAN GOSAVI

Mr. SADASHIV DHONDI MANE

Mr. SHRISHAfLSHAMRAO KULKARNI

30-03-2022

30-03-2022

30-03-2022

30-03-2022

30-03-2022

30-03-2022

30-03-2022

30-03-2022

29-03-2022

28-03-2022

25-03-2022

24-03-2022

23-03-2022

GENERAL WARD

GENERAL WARD

SCHEM WARD F

GENERAL WARD

ecu
OPTHAL WARD

ecu
ecu
GENERAL WARD

SEMI PRIVATE WARD

ICU

CVTS

ICU

GENERAL ROOM MALE

GENERAL ROOM MALE

SCHEM WARD F

GENERAL ROOM MALE

CCU ROOM

OPTHAL ROOM

CCU ROOM

CCU ROOM

GENERAL ROOM MALE

308

ICU ROOM

1

ICU ROOM

5

6

7

9

9

4

8

7

10

1

3

3
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Kitlpatsitt Point
Gfp, Cine Pi
Near Sioa Circle, Sion (B)

Chandanw Sangli Road
1-416410

Sub

Rcf
Daf egory to Health Care Es
Yow BMW AudsorkatioB &
Mumbaionl4/ll/2018

(HCE).
licadon HQ, Sion,

Consent to Opera!e
under Section 25/26 of the Water
21 of the Air (Prevention & Contro
Hazardous Wastes (M, H & T M
considered and the consent is
detailed in the schedule 1, II, III

of Pollution) Act, 1981, Authorization
;es 2008 and Biomedica! Waste Mana£
granted subject to following terms and

& V annexed to this order:

L
15,07.2021

2. The
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6.

fVniri ftfiv fifHpf r îvî mftif ftl 3ic$f*iif*i#*«l i M i l l «llj \JUivJ VJw **.! l l l i*t"il i «*jgv*.lv= IV*.

The "authorized Person1* M/s, Sevasadan Lifeline Super Sociality Hospital;
Sandi

it) Any unauthorised change in equipment or working conditions as mentioned in die
application by the person authorized shall constitute a breach of this authorization.

iii) If the built up area exceeds
is commissioned after 14.09 J

iv) You shall submit details of Management and Handling of outdated, discarded,

iv

i the format pr
iongwith Annual Report to MPCB with a copy to CPCB before 30^ June every

as detailed in document entitled "Environmentally Sound Management of Mercury

(v) You shall ensure phase out of chlorinated plastic ba|
HCEs within two years;

(vi) You shall establish Bar code system withm one year.

loves and blood bap by

(vii) You shall ensure that the liquid waste is treated and disposed by all the occupier
operator of a CBWTF to accordance with rhe Water Act, 1974;

ifViin You sh^ll maintain d^v to dav f>a*dk *$ndf fiisudav fhp monttliiv rffcird inrludine*Ti t* f I. V/" ^IJtfJi.lJt i lltllilltili i ti-il T t-s-' viti f I ' t i . 'J ' lillvi Vii.3L,*-l*l * tl.IV IllVJtl t^Eii T * V-V.*^* t* *JJ.V-***V4tJ**%«r ^ Jr «r -* «.?

Annual report oa its website within two years from the date of notifieatkm.

M/s, St-v4satUn Lifeline Super Speciality Hospital,
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As per the report of SRG- Sangli Bank Guarantee of
release for provision of separate BMW storage Facility
treatment of effluent

You shall submit separate Bank Guarantee of Rs. 75,00

is eligible for

ur wimin

'{jn\i "shall îiihitiif rnffinliannf* nf Ranlr Cxn&r%ntf*f* rnndiHniK pvf»rv «f¥ mninfh*s; tnJ^-***/ * \JW 3»*C*** i3i*i/i*JLt* <L.\/Itl|Jl t«Hi\.V \/i 4*?St«**V v->fc*l*l cM4$.Vv V\*IIIJv*tl»-*Ua!l v>¥d _¥ 31A lill."Ilt.Iir» llJ

YOB shall submit application for renewal of Combined Consent and Biomecfical

Pri»a'pal Scieiitffic Officer

IX /\r *•* j^t -J
6,07,20]

58



1) AJ You shall provide combined waste water primary treatment for the Trade effluent
and domestic sewage generated from Ae hospital and thereafter the treated effluent

in to Sewage Treatment Plant with the adequate

St.
No.

BJ The Applicant shall operate die combined waste water treatment plant to treat the
trade and domestic effluent so as to achieve the following standards prescribed by
the Board or under E P Act, 1986 arid Rules made there under from lime to time,

is stringent.

Standards applicable

CoamttratiGa in rag/1, except for pH
01 6.5-9.0
02 Oil & Grease

BOD (3 days 27°C

test « »"** i •*•!?• ***ouizrs in

3)

4)

Ttv HnarH i*«*<prw<; it1*; ri0hlx fn w*vif*w nlftfKI ilv i^WtUU 1V->V I VV.S ***J »t|̂ 114*> t-W *'V * *V " ^*<*4JU3

setup for the treatment of waste water &
connection with the ffmt of any consent
rnn«f*n£ nffhi* RniirH^fn t.alf** t̂f*!̂ ^ Irir fsfnatistonCt/iOvIll Ml W*V -l^vltiitl tAJ I42«V Sl\.i*-> 1UJ *_Aj^«4tiJlWIl

trenrment

pecifications or other data rekting to plant
ystem for the disposal of effluent or in
itions. The Applicant shall obtain prior
^ modify or establish any modification to

You shall ensure replacement of pollution
expected life as defined by manufacturer so

system or its parts after expiry of its
ensure the compliance of standards and

You shall provide Specific Water Pollution control system as per the conditions of EP Act,
1986 and rule made there under from time to time.

3. I Processing whereby
poHutants are easily
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provided the Air pollution
lowing stack {$) to observe the

Quantity
lit/hr

I
D.G. Set
(250.0 KVA) 1.9 D* i

|#NS*1JV*J*i* * 25.0

2. The applicant shall provide stack height of 1.9 mtrs operate and niaintain above
mentioned air pollution control system, so as to achieve the level of pollutants to the

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration weU before its life come to tin end or erection of new pollution
control equipment.

Tte Board reserves its rights to vaiy aH or »y of the condition in the consent, if due to

control equipment, other in whole or in part is necessary).
5. Conditions for D.G, Set

a. Noise from the D.G. SelAould be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b. Industry should provide acoustic enclosure for control of noise- The acoustic

insertion loss or for meeting the ambkm noise standards, whichever is on higher side
A suitable exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The

IMustry should make efforts to bring down noise level due to DG set, outside
;~i MMMM;«. «t/;th;*« amhu»nt nni«^ r^/inir**meTits hv nrot>er sittinE and control

d. Installation of DG Set must be strictly in compliance with recommendations of DG

A proper routine and preventive
followed in consultation with the
levels of DG set from deteriorating
D.G. Set shall be operated only is

procedure for DG
manufacturer which would

of

be set

of power Mure.
m the surrounding area due to operation

The applicant shall comply with die ratification of MoEF
noise limit for generator sets run with diesd.
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The authorisation ii
CBMWTSDF m waste

u or 15iG-
in below;

to

Sr,

The
>0ed

Waste

plastic

tave sal

120.0 I Red coloured non
chlorinated plastic

with Blue colors
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Sctieduie-lV : Bank Guarantees

ine Super Speciali
ompliani
Timeline

records of BMW materia

five Thousand only

Note: You shall submit the B.G* valid for additional 4 month period after the validity of your
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designated points and shall pay to the Board For the services rendered in this behalf.

2) You should monitor effluent quality, stack emissions, noise and ambient air quality quarterly.

3) You shall provide ports in the chimney/(s) and facilities such as ladder, platform etc. for
inonifririnc' fh** aif ^tni^sintK MfiH fit** »drrw* «H&n ihtf* rm^o fnrm\.^JtltM* *AI^ illv till *̂  i !I i ->,>l i ' l ir» til IVI iJlv XJlilt s»fI«Ai l/li VjJJC.fi *V«

MfVaft''! <£ "st'sairT Frl** t~*ntTY%nf*\Tf&\c at^t3/^r»^»i^ fn u^sfi/^tic c^^tif/™****' /\ »a*v*^«•^K*«•'srl «NilI>UalU S 'kJi«fiI. II1C CUUIJIlCy^/ Vcllla all at if til iU VallUUs SUli*CC:» Ol cfjlISiMUiI Slid!

in Kii p

4) Whenever due to any accident or other
apprehended to occur in excess of standards

n act or even, such epti:
information

s occur or is
be forthwith

You

and

You shall submit, the

tailed to maintain comp
applicant shall stop,

of this consent.

to
and coa

otherwise, control prod
consent In die

to abide by

7) You shall recyde/reprot^ss/rease/recover HaEardous Waste as per the provision contain in

;o to incineration and waste which can be used
etc should go for that purpose, in order to

mdfill

8) You shall comply with the Hazardous Waste (M, H & TM) Rules, 2008 and submit the
Annual Returns to RO Kolhapur as per Rule 5(6) & 22(2) of Hazardous Waste (M» H & TM)
Rules, 2008 for the preceding year April to March in P0rm~lY by 30m June of every year,

9) An inspection book shall be opened and made available to the Board's officers during their

Environmental Protection Act, 19E6
which are available on MFCB website

t Air (B
pmfic standard under EP Rules 198
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i 2} Separate drainage system shall be provided for coEection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with anangement for
measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided

13) Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the HCE.

14) You shall install a separate tneter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A register
showing consumption of chemicals used for treatment shall be maintained.

15) You should not cause any nuisance in surrounding area,

l^Witi s:h/i!l fak<* ^d^fiti^ft* nnpiisuff*'; fHf fnnffnl nFnni^3 l<*v^K i¥oni if** nwtt ^mwcif^ within fh*j*"/ * vrM 3I*C*il ItJAv <tlVAVv|Util*, iUvCK«!M44%*& Iv/S VWiiUv'I V?J I*t#I3ns» i\* **w**3 l iv* i l i 113 )L?ir?i4 >3t*Jl**'ik.*.«> Wli.lll.ti Ulv

premises so as to maintain ambient air quality standard in respect of noise f*> less than 75 dB
(A) during day time and 70 dB (A) during night time. Day time is reckoned in between 6 a,m.
and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

Tit** *»*\**1tr*i«t- cli .ill citKtvitt a t/jsa-rlv cf^at^fYi^nt tr\3 A^irt^i^l f ^ f f v f f * l<r<^lVi^nJir HIT ^tOtK iQf*!"if*:>rt'*K*:"r1 III. o.ppliC«JJ5 Mltill MiUHlll « yCaliy Mai.CIIlf.fll iiJ IXC^ivlllAl. V/liit,C IVUilJapUj itj aVUl CK-piCIllUv*

w*iir on avail^filf* f^TM*n nlof &r£*& niirriHf*f nfrf^1^ *siifviv!ns as on?*.,<** V J l J t* * (I lilt I' iV v/|^V*l t'i\.'i tilVtij ittilill-'Vl w> U^1W» -51*1 " * * ***t> v*-^ V'il

pollution. I he a
permissions from civic authorities for disposal of solid waste.

20) You shall not change or alter the quantity, quality, the rate of discharge, temperature or the
mode of die effluent/emfesiops or hazardous wastes or control equipments provided for
without previous written pomissioE of the Board. You will not carry out any activity, for

21) You shall submit Six Monthly statement in respect of obligation towards consent and
^ith documentary evidences (format can

22) You shall submit official e-mail address and any change will be duly informed to die MPCB,

23) You shall achieve the National Ambient Air Quality standards prescribed vide Government
of India, Notification dtd, 16.11.2009 as amended

24) You shall observe provisions of E*waste (Management and Handling) Rules 2011 and Battery
Waste (Management and Handling Rules 2001, as amended.

M/s, Sevasate Lifeline Super SpcdaMty Hospital, Saagli
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SANGLI MIRAJ & KUPWAD CITY MUNICIPAL CORPORATION
FORM 'C

(See Rule 5)

Certificate of Registration under section 5 of the Bombay Nursing Homes
Registration Act 1949

No300

This is to Certify that Shri / »JS*HHH$̂

has been registered under the Bombay Nursing Homes Registration Act. 1949 in
respect of

(Here insert the name of the Nursing Home.)

Situated at ..... M\f?i ......... ...... ....... . ........ and has been authorised to carry on the said

nursing home. NQ Qf g^ for Qther Ratjent _ JQ BQ^

No. of Bed's for Maternity Patient - 30 Bed's

Registration No. 3QQ
•

Date of Registration 12/9/2016

/*"

piace Chandanwadi, Miraj-Sangli Road, Miraj

Date of issue of certificate 31/03/202 1

This certificate of registration shall be valid upto 31st March 2024

MEDICAL OFFICER OF HEALTH* SANGLI MIRAJ & KUPWAD CITY MUNICIPAL

CORPORATION (Here insert the name of Local Supervising Authority.)

Signature of the registering authority,
Medical He$\h

Miras & Ku^V/ad Gin
Oiporation
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Incineration

MPCB Authorization No.rFormat 1.0 / BO / PSO ICC. 1907000904

Certificate No.: H / 81 u /2021 - 22

DT-

Li/Tel »ne cv-t

J^H - 100 •*

Incineration )?î u%^

Beded

ta i
onfy
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Form - IV
(See rule 13)

Bio Medical Waste Annual Return for the Calender Year - 2021

Application Type: HCF Calender Year
2021

Submit To
SRO-Sangli

Member of CBMWTF: Yes

Type of Health Care Facility Bedded

1) Particulars

i) First Name
Dr Ravikant

iv) Designation
Doctor

vii) Address as per Aadhaar Card
10247,B,Chaitanya Garden .Aaroha Building
, Mi raj

x) e-mail
5evas9danlifeline@gmail.com

ii) Middle Name
Malgonda

v) Aadhaar No
501808964501

viii) Tel. No.
8805809993

xi) URL of website
www.sevasadanlifelinehospital.co
m

iii) Last Name
Patil

vi) PAN No
AAXCS5639R

ix) Fax No.

2) Details of Health Care Facility

i) Name of the HCF
Sevasadan Life Line Superspeciality Hospital
Mi raj

iv) Contact No.
8805809993

ii) Email
sevasadanlifeline@gmail.com

iii) Name of the contact person
Dr Ravikant Patil

3) Address of the Hearth Care Facility

i) Building Name/Building No. /Survey
Number
Sevasadan Life Line Superspeciality Hospital

iv) District
Sangli

vii) Latitude coordinate
16.8376

ii) Street /Village
chandanwadi Sangli road, miraj

v) Pin-Code Number
416410

viii) Longitude coordinate
74.6325

iii) City /Taluka
Sangli

vi) Near by Landmark

ix) Ownership
Private

4) Details of valid Combined Consent and BMW Authorization (CCA)

i) CCA / Authorization No.
Format 1.0/BO/PSO/HOD-1812000006

ii) Valid Upto
2021-07-15

5) Total No of Beds (As per valid Authorization)

6) Registration Number (e.g. Bombay Nursing Home reg. no-.MSDC.MBTC)

7) Registration Expiry Date

75

300

2024-03-31

8) Faculty of Medicine
1

9)Whether HCE Having Captive Treatment Facility
No
M/s. Surya Central Treatment Facility, Sangli
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10) Details of BMW
j) Authorized Bio Medical Waste Quantity Kg/month (as per valid CCA)

Yellow 175.00000 Red 120.00000 Blue 15.00000 White 40.00000

ii) Bio Medical Waste Generated (Kg/Month)

Yellow 235.50000 Red 304.80000 Blue 103.10000 White 19.20000

iii) Quantity of Biomedical waste given to CBMWTDF (kg/Month)

Yellow 235.5QQa Red 304.8GOQ Blue White 19.2000 General Solid Waste
2500.0000

11) Details trainings conducted on BMW
i) Number of trainings conducted on BMW Management.
12

ii) Number of personnel trained
20

iii) Number of personnel trained at the time of induction
20

iv) number of personnel not undergone any training so far

v) whether standard manual for training is available?
Yes

vi) any other information
No

12) Details of the accident occurred during the year
i) Number of Accidents occurred

ii) Number of the persons affected

Mi) Remedial Action taken (Please attach details if any)
No

iv) Any Fatality occurred, If yes details.
No

13) Liquid waste generated and treatment methods in place. How many times you have not met the standards in a year?
Yes

14) Is the disinfection method or sterilization meeting the log 4 standards? How many times you have not met the
standards in a year?
Yes

IS) Whether HCE intended to Sale / Handover liquid BMW for R&D purpose
No

Place
Miraj

Designation
Doctor

Date
29-01-2022

77



- "vrr

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231)2652952,
2660448

Fax No. (0231)2652952.

E-mail:
rokolhapur(5)vahoo.com

. MAHASASHTRA

"Your Service is Our Duty"

Udyog Bhavan,

Near Collector Office,

Kolhapur-416003.

Website:http;//mpcb.mah.nic.in

No. MPCB/RO/KOP/SCN/ 2.0-0^ o ̂  crOO^ Date:

To,
M/s. Sevasadan Life Line Superspeciality Hospital
Sangli Miraj Road,
Tal. Miraj Dist sangali

Sub : Show Cause Notice for compliance of consent conditions..

Ref : 1) Consent/Authorization granted by the Board.
2) Complaint received from complaint of Shri. Tanaji Ruikar, Miraj
3) Visit of Board officials to your unit dated 04/01/2022

WHEREAS, your industry location falls in 'Pollution Prevention Area' declared under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (Management .Handling & Transboundry Movement) Rules,
2016 as amended.

AND WHEREAS, It is mandatory to operate your unit as per consent conditions and to
discharge sewage and trade effluent in 'Water Pollution Prevention Area1 subject to certain
terms & conditions more precisely defined under section 26 of the Water (P & CP) Act, 1974
& under section 21 of the Air(P& CP) Act, 1981 & Hazardous Waste (Management .Handling
& Transboundry Movement) Rules, 2016 as amended,

AND WHEREAS, it is mandatory on your part to provide full-fledged effluent treatment
plant & Air Pollution Control System and to operate the same round the clock so as to meet
the standards prescribed by the Board under the provisions of the Water (P& CP) Act, 1974,
Air (P & CP) Act, 1981 & Hazardous Waste (MH & TM) Rules, 2016 as amended.

AND WHEREAS, Board officials visited your unit on 04/01/2022 to investigate the
complaint and observed following non compliances.

1. You are mixed plastic materials, pet bottles, Wrappers, empty medical boxes etc.
packed in black color plastic bag with kitchen waste has been unscientifically stored
in haphazard manner on open premises at vehicle parking before dispatching for
disposal into MSW site.

2. You have not provided proper segregation and storage facility for BMW as per
BMW Rule, 2016,

3. You are not operating STP regularly, ie non-operational condition. The untreated
effluent is being discharged into Municipal drain-line only by given disinfection.

4. The SMKC Sangli has also recovered Fine of Rs. 25.000/- on 20-12-2021 from
Hospital due to throwing of waste bags on open space with the premises of hospital.
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Therefore, you are now directed to Show Cause as to why legal action under
provisions of the Water (P &CP) Act, 1974 & Air (P &CP) Act, 1981 & Hazardous Waste
(Management .Handling & Transboundry Movement) Rules, 2008 shall not be initiated against
your unit.

Your reply/ objection should reach this office within 7 days' time, failing which; the
Board will have no option than to initiate appropriate further action as deem fit ifl your case,
which may please be noted.

(Jagannath Salunkhe)
Regional Officer, Kolhapur

Copy to: Sub Regional Officer, MPC Board, SanglL- for necessary follow up.
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MAHARASHATRA POLLUTION CONTROL BOARD
Sub Regional Office, Sangli

Phone 0233-2672032 _ . 300/2, Udyog Bhavan Building, Near
• Government Rest House, Vishrambag,

MAfUtKAfin I H A *-*̂

Sangli-416415.
*tn uit<Sflgfi>r- 1 -^SJtaff̂ —

Email srosangii@mpcb.gov.in

Visit At http://mpcb.gov.in

No, MPCB/SROS/WN/ &J /22 Date: aS /01/2022

M/s. Sevasadan Lifeline Super Speciality Hospital
Chandanwadi, Sangli-Miraj Road, TaL Miraj
Dist. Sangii.

(Warning Notice)
. Sub: - Warning Notice for violations of consent conditions and rules and

regulations made under various Environmental enactments,
Ref: - L Combine Consent & Authorization granted by Board Office

vide dtd, 01/12/2018,
2. Legal Notice of Adv. OmkarWangikar dtd. 21/12/2021,
3. Telephonic complaint of Shri Tanaji Ruikar, Miraj dtd, 04-01-2022.
4. Legal Notice of Adv. Omkar Wangikar dtd 04/01/2022
2. Visit of Officer to Hospital & MSW Bedag Site on 04/01/2021

The Ministry of Environment & Forests, Govt. of India in exercise of the powder
conferred by section 6, 8 & 25 of the Environment (Protection) Act, 1986 has notified the
Bio-Medical Waste Management Rules, 2016, for proper Management & Handling of the Bio-
Medical Waste,

It is an obligatory on your part to comply with the Consent conditions & authorization
granted by the Board to your unit under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974, under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and under Rule 5 of the Hazardous & Other Wastes (Management & Trans-Boundary
Movement} Rules, 2016 and Bio-Medical Waste Management Rules, 2016.

It is an also obligatory on your part to provide adequate pollution control systems
and operate & maintain the same continuously and effectively so as to achieve the standards
prescribed under Environment (Protection) Act, 1986 and to avoid any sort of Pollution
problem in the surrounding area.

However, this office is in receipt of Legal Notices & complaints vide above refered
letter no, 2 to 4 regarding illegal storage of MSW waste in parking area and also disposal of
hospital general waste along with BMW waste on MSW Bedag Site of Sangli Miraj Kupwad
Municipal Corporation causes pollution problems in area.

-2
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Accordingly, the undersigned along with Field Officer of this office visited your
hospital and MSW site on 04/01/2022 for investigation of above complaints & checking
compliance of consent & authorization conditions and following non-compliance were
observed.

1 As reported in legal notice, hospital has agreed that on 20-12-2021 the general waste
of hospital with mixed plastic materials, pet bottles, Wrappers, empty medical boxes
etc. packed in black color plastic bag with kitchen waste has been unscientifically
stored in haphazard manner on open premises at vehicle parking before dispatching
for disposal into MSW site.

2. The Hospital has provided segregation and storage facility for BMW as per BMW Rule,
2016, however as reported by the waste transporter at Bedag Site by Shri Rakesh
Mehatar having vehicle No, MH-10, P-1041 owned by Municipal Corporation, the
general waste of hospital packed in Biack color plastic bags with pel bottles, packing
materials of medicines, plastic bags, wrapper, waste paper, kitchen waste and
miscellaneous Biomedical Waste such as plastic bottles, barrel-piston etc. with minor
quantity stored in yellow, red and black plastic bag has been handed over to the waste
transporter for disposal at MSW Bedag site.

3. The Hospital has provided STP for treatment of domestic effluent, however by
keeping the same in non-operationai condition, the untreated effluent is being
discharged into Municipal drain-line only by giving disinfection method.

4. The Sangli Miraj & Kupwad City Municipal Corporation has also recovered Fine of Rs.
25,OOQ/- on 20-12-2021 from Hospital due to throwing of waste containing bags on
open space within the premises of hospital.

Thus, you are not serious about the pollution control and violating the provisions of the
above said enactments and damaging the surrounding environment knowingly and willfully.

In view of the above, you are hereby instructed to submit your explanation for above
observed lacunas immediately to this office. Failure the same further legal actions may be
initiated as deem fit in your case, which may be noted.

(N. S. Awbtfide)
Sub-RegionilvOfficer,
M. P. C. Board, Sangli,

Copy submitted for information & necessary action to:
The Regional Officer, M. P. C. Board, Kolhapur.
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